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2 ettt (T2 UETHR B EXETR)

(faia UeTdR & EXER)

[Authoritative English text of this Department Notification No. EDN-C-B(2)1/2024 dated, 18-02-2025
as required under Article 348 (3) of the Constitution of India].

EDUCATION DEPARTMENT
NOTIFICATION

Shimla-2, the 18th February, 2025

No. EDN-C-B(2)1/2024—1In exercise of the powers conferred by proviso to Article 309 of the
Constitution of India, the Governor, Himachal Pradesh in consultation with the Himachal Pradesh
Public Service Commission, is pleased to make the following Recruitment and Promotion Rules for the
post of Drawing Master, Group-C, in the Department of Elementary Education, Himachal Pradesh, as
per Annexure-‘A’ appended to this notification, namely :—

1. Short title and Commencement.— (1) These rules may be called the “Himachal
Pradesh Elementary Education Department, Drawing Master, Group-C, Recruitment and Promotion
Rules, 2025”.

(2) These rules shall come into force from the date of publication into the Rajpatra
(e-Gazette), Himachal Pradesh.

2. Repeal & saving.— (1) The Himachal Pradesh Elementary Education Department
Drawing Master, (Class-1II) Recruitment and Promotion Rules, 2010 notified vide this Department’s
Notification No. EDN-C-A(3)2/2009, dated 17-05-2010, are hareby repealed.

(2) Notwithstanding such repeal, any appointment made or anything done under the Rules so
repealed under sub-rule(1) supra shall be deemed to have been validly made or done or taken under
these rules

By order,

Sd/-
(RAKESH KANWAR)
Secretary(Education).
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ANNEXURE “A”

RECRUITMENT AND PROMOTION RULES FOR THE POST OF DRAWING MASTER,
GROUP-C IN THE DEPARTMENT OF ELEMENTARY EDUCATION,
HIMACHAL PRADESH

1. Name of post.—Drawing Master

2.  Number of post(s).—4127 (Four thousand one hundred and twenty seven)
3. Classification.—Group-C

4. Pay Scale .—(i) Pay Band for regular incumbent(s):—

“ Level 9 of the pay matrix attached with time scale of the post. as per H.P. Civil
Services (Revised Pay) Rules, 2022”.

(i1) Emoluments for contract employee(s):—

“60 % of the first cell of the applicable level of the pay Matrix of the corresponding
cadre, as per Civil Services (Revised Pay) Rules, 2022”.

5.  Whether selection post or non-selection post.—Not Applicable
6. Age for direct recruitment.—18 to 45 years:

Provided that the upper age limit for direct recruits will not be applicable to the candidates already
in service of Government including those who have been appointed on adhoc basis or on
contract basis:

Provided further that if a candidate appointed on adhoc basis or on contract basis had become over-
age on the date he/she was appointed as such, he/she shall not be eligible for any relaxation
in the prescribed age limit by virtue of his/her adhoc or contract appointment:

Provided further that the upper age limit is relaxable for Scheduled Caste /Scheduled Tribe/Other
Backward classes and Other categories of persons to the extent permissible under the general or
special order(s) of the Himachal Pradesh Government:

Provided further that the employees of all the public Sector Corporations and Autonomous Bodies
who happened to be Government Servants before absorption in Public Sector
Corporations/Autonomous Bodies at the time of initial constitution of such corporations/
autonomous Bodies shall be allowed age concession in direct recruitment as admissible to
Government servants. This concession will not, however, be admissible to such staff of the Public
sector  Corporations/Autonomous Bodies who where/are subsequently appointed by such
Corporations/Autonomous Bodies and who are/were finally absorbed in the service of such
Corporations/Autonomous Bodies after initial Constitution of the Public Sector Corporations/
Autonomous Bodies.

Note.—Age limit for direct recruitment will be reckoned on the first day of the year in which the
Post(s) is/are advertised for inviting applications or notified to the Employment Exchanges or as the
case may be.
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7. Minimum Educational and other Qualifications required for direct recruit(s).
(a) ESSENTIAL QUALIFICATION:—

“10+2 with 50% marks with two years" diploma in Arts & Crafts Teacher from a
recognized Institution/ University.

OR

Bachelor of Arts with Fine Arts/Visual Arts (Painting or Sculpture or Applied Arts) as
an elective subject with at least 50% marks from a recognized University.

OR

Master Degree in Fine Arts/Visual Arts(Painting and Sculpture) with at least 55%
marks from a recognized University.

Note.—The minimum qualification as prescribed by NCTE on the date of publication of the
Advertisement shall also be considered as part and parcel of these R&P Rules and the Government
( in the Department of Elementary Education, H.P.) shall provide such changes in the minimum
essential qualification to the recruiting agency till the date of publication of advertisement.

Provided that a candidate must have passed Matriculation and 10+2 from any School/Institution
situated within Himachal Pradesh:

Provided this condition shall not apply to Bonafide Himachalis.
(b) DESIRABLE QUALIFICATION(s):

Knowledge of customs, manner and dialects of Himachal Pradesh and suitability for
appointment in the peculiar conditions prevailing in the Pradesh.

8.  Whether age and educational qualification(s) prescribed for direct recruit(s) will
apply in the case of the promotee(s)—Age : Not Applicable.

Educational Qualification : Not Applicable

9. Period of probation, if any.—1. Direct Recruitment:—

(a) Two years subject to such further extension for a period not exceeding one year as
may be ordered by the competent authority in special circumstances and reasons to

be recorded in writing.

(b) No probation in case of appointment on contract basis. Tenure basis,
re-employment after superannuation and absorption.

2. Promotion :- Not Applicable

10. Method(s) of recruitment whether by direct recruitment or by promeotion/
secondment/transfer and percentage of post(s) to be filled in by various methods.—
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100% by direct recruitment on regular basis or on contract basis, as the case may be, in the
following manners:—

(a) 50% through Himachal Pradesh Rajya Chayan Aayog, Hamirpur/other recruiting
agency/authority as the case may be on regular basis or on contract basis.

(b) 45% through batch wise basis.

(¢) 5% through Limited Direct Recruitment (LDR) through Himachal Pradesh Rajya
Chayan Aayog, Hamirpur /other recruiting agency/ authority as the case may be
on regular basis or on contract basis, as the case may be, from amongst in service
SMC Teachers[with at least five (05) years of service] engaged under SMC Policy
dated 17-07-2012, amended from time to time, possessing the requisite Educational
qualification as prescribed in the Col. No. 7:

Provided that the upper age limit for direct recruits will not be applicable to the SMC
Teachers already in service of Government.

Note.—The 5% Limited Direct Recruitment Quota will cease automatically after the absorption
of all SMC Teacher engaged under SMC Policy dated 17-07-2012, amended from time to time,
in the Elementary Education Department and thereafter, the 5% quota meant for LDR
recruitment shall be considered as part and parcel of quota for direct recruitment through batch-
wise.

11. In case of recruitment by promotion, secondment/ transfer, grade from which
promotion/secondment/transfer is to be made.—Not Applicable.

12. If a Departmental Promotion Committee/ Departmental Confirmation Committee
exists, what is its composition.—(a) Departmental Promotion Committee : Not Applicable.

(b) Departmental Confirmation Committee.—As may be constituted by the
Government from time to time.

13. Circumstances under which the Himachal Pradesh Public Service Commission
(H.P.P.S.C.) is to be consulted in making recruitment. —As required under the law.

14. Essential requirement for a direct recruitment.—A candidate for appointment to
any service or post must be a citizen of India.

15. Selection for appointment to the post by direct recruitment—(a) Direct
recruitment through HPRCA/other recruiting agency/authority :-

Selection for appointment in the case of direct recruitment shall be made on the basis of
merit of written examination and/ or practical test or skill test or physical test, the
standard/syllabus etc. will be determined by the Himachal Pradesh Rajya Chayan
Aayog/ other recruiting agency/ authority, as the case may be.

(b) Direct recruitment through Batch-Wise.

Selection for appointment to the post in the case of direct recruitment on batch-
wise shall be made by the Deputy Director of Elementary Education of the
concerned district, on the basis of batch-wise merit/inter-se-seniority of the candidate
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of a particular batch passed out from the University/institution duly recognized by the
State/Central Government.

The date recorded by the concerned University/Institution on the original
‘Detailed Marks Certificate’ of final professional examination shall be deemed date for
reckoning the batch of the candidate.

If more than one candidate has been issued the final professional examination
certificate on the same date in that event the candidate who is senior in age will be
placed above the candidate junior in age. If date of Birth is also same, in that event the
candidate having higher percentage of marks in professional examination will be
considered senior and if percentage of marks in professional examination is also same
in that event candidate having higher percentage in 10+2 level/Bachelor Degree/Master
Degree be considered senior. If still there is a tie, in that event candidate having Higher
Educational Qualification will be considered senior and if candidates having similar
Higher Educational Qualification in that event the candidate having higher percentage
of marks will be considered senior.

15-A  Selection for appointment to the post by contract appointment.—
Notwithstanding anything contained in these rules, contract appointment to the post will be
made subject to the terms and conditions given below:—

(I) CONCEPT:—

(a) Under this policy, the Drawing Master Group-C in the Department of
Elementary Education Himachal Pradesh will be engaged on contract basis
initially for one year, which may be extendable on year to year basis:

Provided that for further extension/renewal of contract period on year to year
basis the concerned HOD shall issue a certificate that the service and conduct
of the contract appointee is satisfactory during the year and only then his/her
period of contract is to be renewed/extended.

(b) POST FALLS WITHIN THE PURVIEW OF HIMACHAL PRADESH
RAJYA CHAYAN AAYOG (HPRCA)/OTHER RECRUITING AGENCY:

The Deputy Director, Elementary Education, H.P. of the concerned
district, after obtaining the approval of the Government to fill up the vacant
posts on contract basis will place the requisition with the concerned recruiting
agency ie. Himachal Pradesh Rajya Chayan Aayog/other recruiting
Agency/authority, as the case may be.

(c) POST FALLS OUT OF THE PURVIEW OF HPRCA/OTHER RECRUITING
AGENCY:—

The Deputy Director, Elementary Education, H.P. concerned district,
after obtaining the approval of the Government to fill up the vacant posts, on
contract basis, will advertise the detail of the vacant posts in at least two
leading newspapers and invite applications from candidates having the
prescribed qualification and fulfilling the other eligibility conditions as
prescribed in these Rules.
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(d) The selection will be made in accordance with the eligibility condition

prescribed in these Rules.

(I) CONTRACTUAL EMOLUMENTS:—

The Drawing Master appointed on contract basis will be paid consolidated fixed contractual
amount @ Rs.21,360/-PM (which shall be 60%(sixty percent) of the first cell of the
applicable level of the pay Matrix of the corresponding cadre).

(III) APPOINTING/ DISCIPLINARY AUTHORITY:—

The Deputy Director, Elementary Education, H.P. concerned district, will be
appointing and disciplinary authority.

(IV) SELECTION PROCESS:—

(a)

(b)

FOR POST(S) FALLING WITHIN THE PURVIEW OF HPRCA/OTHER
RECRUITING AGENCY/ AUTHORITY :

Selection for appointment to the post in the case of Contract Appointment,
recruitment shall be made on the basis of merit of written examination and/ or
practical test or skill test or physical test, the standard/syllabus etc. will be
determined by the Himachal Pradesh Rajya Chayan Aayog/ other recruiting
agency/authority, as the case may be.

FOR POSTS(S) FALLING OUT OF THE PURVIEW OF HPRCA/OTHER
RECRUITING AGENCY/ AUTHORITY :

Selection for appointment to the post in the case of contract appointment,
recruitment on batch-wise shall be made by the Deputy Director of Elementary
Education of the concerned district, on the basis of batch-wise merit/inter-se-
seniority of the candidate of a particular batch passed out from the
University/institution duly recognized by the State/Central Government.

The date recorded by the concerned University/Institution on the original
“Detailed Marks Certificate" of final professional examination shall be deemed
date for reckoning the batch of the candidate.

If more than one candidate has been issued the final professional examination
certificate on the same date in that event the candidate who is senior in age will be
placed above the candidate junior in age. If date of Birth is also same, in that
event the candidate having higher percentage of marks in professional
examination will be considered senior and if percentage of marks in professional
examination is also same in that event candidate having higher percentage in 10+2
level/Bachelor Degree/Master Degree be considered senior. If still there is a tie, in
that event candidate having Higher Educational Qualification will be considered
senior and if candidates having similar Higher Educational Qualification in that
event the candidate having higher percentage of marks will be considered senior.

(V) COMMITTEE FOR SELECTION OF CONTRACTUAL APPOINMENTS:-
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(a)

(b)

FOR POST(S) FALLING WITHIN THE PURVIEW OF HPRCA/OTHER
RECRUITING AGENCY:—

As may be constituted by the concerned recruiting agency i.e. Himachal
Pradesh Rajya Chayan Aayog /other recruiting agency, from time to time.

FOR POSTS(S) FALLING OUTSIDE THE PURVIEW OF HPRCA/OTHER
RERUITING AGENCY:—

As may be constituted by the Government from time to time.

(V) AGREEMENT:—

After selection of a candidate, he/she shall sign an agreement as per Annexure-“B”
appended to these rules.

(VII) TERMS AND CONDITIONS:—

()

(b)

(c)

(d)

The Drawing Master appointed on contract basis will be paid consolidated
fixed contractual amount @ Rs. 21,360/-P.M. (which shall be 60% (sixty
percent) of the first cell of the applicable level of the pay Matrix of the
corresponding cadre.

The service of the Contract Appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/conduct of the
contract appointee is not found satisfactory. In case the contract appointee is
not satisfied with the termination orders issued by the Appointing Authority,
he/she may prefer an appeal before the appellate Authority who shall be
higher in rank to the Appointing Authority, within a period of 45 days, from
the date on which a copy of termination orders is delivered to him/her.

Contract appointee will be entitled for one day casual leave after putting one
month’s service, 10 day’s medical leave and 5 days special leave, in a
calendar year. A female contract appointee with less than two surviving
children may be granted maternity leave for 180 days. A female contract
appointee shall also be entitled for maternity leave not exceeding 45 day
(irrespective of the number of surviving children) during the entire service, in
case of miscarriage including abortion, on production of medical certificate
issued by the authorized Government Medical Officer. A contract employee
shall not be entitled for medical re-imbursement and LTC etc. No leave of any
other kind except above is admissible to the contract appointee.

Un-availed casual leave, medical leave and special leave can be accumulated
upto the Calendar Year and will not be carried forward for the next calendar
year.

Unauthorized absence from the duty without the approval of the controlling
officer shall automatically lead to the termination of the contract. However, in
exceptional cases where the circumstances for un-authorized absence from
duty were beyond his/her control on medical grounds, such period shall not
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be excluded while considering his/her case for regularization but the
incumbent shall have to intimate the controlling authority in this regard well
in time. However, contract appointee shall not be entitled for contractual
amount forthe period of absence from duty:

Provided that he/she shall submit the certificate of illness/fitness issued by the
Medical Officer, as per prevailing instructions of the Government.

(e) An official appointed on contract basis who has completed three years tenure
at one place of posting will be eligible for transfer on need based basis
wherever required on administrative grounds.

(f) Selected candidate will have to submit a certificate of his/her fitness issued by
a Medical Board in the case of a Gazetted Government servant and by
Government Medical Officer in the case of a Non-Gazetted Government
servant. In case of women candidates who are to be appointed against posts
carrying hazardous nature of duties, and in case they have to complete a
period of training as a condition of service, such woman candidate, who as a
result of tests is found to be pregnant of ‘twelve weeks’ standing or more shall
be declared temporarily unfit and her appointment shall be held in abeyance
until the confinement is over. Such woman candidate be re-examined for
medical fitness six weeks after the date of confinement, and if she is found fit
on production of medical fitness certificate from the authority as specified
above, she may be appointed to the post kept reserved for her.

(g) Contract appointee will be entitled to TA/DA if required to go on tour in
connection with his/her official duties at the same rate as applicable to regular
counterpart official at the minimum of pay scale.

(h) Provisions of service rules like FR-SR, Leave Rules, GPF Rules, Pension
Rules and Conduct Rules etc. as are applicable in case of regular employees
will not be applicable in case of contract appointees. The Employees Group
Insurance Scheme as well as EPF/GPF will also not be applicable.

16. Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/Other
categories of persons issued by the Himachal Pradesh Government from time to time.

17. Departmental Examination.—Not applicable

18. Power to relax.—Where the State Government is of the opinion that it is
necessary or expedient to do so, it may, by order for reasons to be recorded in writing and in
consultation with the Himachal Pradesh Public Service Commission relax any of the
provision(s) of these Rules with respect to any class or category of person(s) or post(s).
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Annexure-B

Form of contract/ agreement to be executed between the Drawing Master and the
Government of Himachal Pradesh through Director of Elementary Education.
(Designation of the Appointing Authority)

This agreement is made on this day of in the
year between Sh./Smt. s/o  Shri r/o
Contract appointee (hereinafter called the
FRIST PARTY), AND The Governor of Himachal Pradesh through Director of Elementary
Education (Designation of the Appointing Authority)/Head of the Institution i.e
Principal/Headmaster ( here-in-after the SECOND PARTY). Whereas , the SECOND PARTY has
engaged the aforesaid FIRST PARTY and the FIRST PARTY has agreed to serve as a Trained
Graduate Teacher (Name of the post) on contract basis on the following terms & conditions:—

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a

Drawing Master (Name of the post) for a period of 1 year commencing on day of
and ending on the day of . It is specifically mentioned
and agreed upon by both the parties that the contract of the FIRST PARTY with
SECOND PARTY shall ipso-facto stand terminated on the last working day i.e on
and information/ notice shall not be necessary:

Provided that for extension/renewal of contract period on year to year basis the
Head of the Institution shall issue a certificate that the service and conduct of the
contract appointee was satisfactory during the year and only then his/her period of
contract is to be renewed/extended.

2. The contractual amount of the FIRST PARTY will be Rs. 21,360/- per month (which
shall be 60% of the first cell of the applicable level of pay matrix of the corresponding
cadre) .

3. The service of FIRST PARTY will be purely on temporary basis. The appointment is
liable to be terminated in case the performance/conduct of the contract appointee is
not found satisfactory. In case the contract appointee is not satisfied with the
termination orders issued by the Appointing Authority, he/she may prefer an
appeal before the Appellate Authority who shall be higher in rank to the
Appointing Authority, within a period of 45 days, from the date on which a copy
of termination orders is delivered to him/her.

4. Contract appointee will be entitled for one day casual leave after putting one
month’s service, 10 day’s medical leave and 5 days special leave, in a calendar
year. A female contract appointee with less than two surviving children may be
granted maternity leave for 180 days. A female contract appointee shall also be
entitled for maternity leave not exceeding 45 day (irrespective of the number of
surviving children) during the entire service, in case of miscarriage including
abortion, on production of medical certificate issued by the authorized
Government Medical Officer. A contract employee shall not be entitled for
medical re-imbursement and LTC etc. No leave of any other kind except above is
admissible to the contract appointee. Un-availed casual leave, medical leave and
special leave can be accumulated upto the calendar year and will not be carried
forward for the next calendar year.
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5.  Un-authorized absence from the duty without the approval of the controlling
officer shall automatically lead to the termination of the contract. However, in
exceptional cases where the circumstances for un-authorized absence from duty
were beyond his/her control on medical grounds, such period shall not be
excluded while considering his/her case for regularization but the incumbent shall
have to intimate the controlling authority in this regard well in time. Provided that
he/she shall submit the certificate of illness/fitness issued by the Medical Officer,
as per prevailing instructions of the Government. However, contract appointee
shall not be entitled for contractual amount for the period of absence from duty.

6. An official appointed on contract basis who has completed three years tenure at one
place of posting will be eligible for transfer on need basis wherever required on
administrative grounds.

7. Selected candidate will have to submit a certificate of his/her fitness issued by a
Medical Board in the case of a Gazetted Government servant and by Government
Medical Officer in the case of a Non-Gazetted Government servant. In case of
women candidates who are to be appointed against posts carrying hazardous nature
of duties, and in case they have to complete a period of training as a condition of
service, such woman candidate, who as a result of tests is found to be pregnant of
twelve weeks’ standing or more shall be declared temporarily unfit and her
appointment shall be held in abeyance until the confinement is over. Such woman
candidate be re-examined for medical fitness six weeks after the date of
confinement, and if she is found fit on production of medical fitness certificate
from the authority as specified above, she may be appointed to the post kept
reserved for her.

8.  Contract appointee will be entitled to TA/DA, if required, to go on tour in connection
with his/ her official duties at the same rate as applicable to regular counter-part
official.

9. The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s).

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands
the day, month and year first, above written.
IN THE PRESENCE OF WITNESS:

1.

(Name and full Address)

(Signature of the FIRST PARTY)
2.

(Name and full Address)
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IN THE PRESENCE OF WITNESS:

1.

(Name and full Address)

(Signature of the Second PARTY)
2.

(Name and full Address)

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 15th February, 2025
Decision on the recommendations of the 6th State Finance Commission

No. UD-C(10)-2/2022.—Under the provision of Articles 243-1 & 243-Y of the Constitution
of India read with Section 98(1) of the Himachal Pradesh Panchayati Raj Act 1994 (Act No. 4 of
1994), Section 79 of the Himachal Pradesh Municipal Corporation Act, 1994 and Section 64 of
Himachal Pradesh Municipal Act, 1994, the 6th H.P. State Finance Commission to review the
financial position of the Panchayats and Municipalities and devolution of resources to these
institutions was appointed to make recommendations as to:—

2. The Commission shall make recommendations to the Govt. as to:—
(a) The Principles which shall govern—

(1) The distribution between the State, Panchayats and ULBs of the net proceeds
of the taxes, duties, tolls and fees leviable by the Government which may be
divided between them and allocation between all levels of Panchayats/
Municipalities of their respective shares of such proceeds;

(i) The determination of taxes, duties, tolls and fees which may be assigned to
or appropriated by the Panchayats and Municipalities;

(ii) The grant-in-aid to Panchayats/ Municipalities from the consolidated fund of
the State;

(b) To suggest measures needed to improve the financial position of the Panchayats/
Municipalities;

(¢) Any other matter referred to the 6th H.P. State Finance Commission by the
Government in the interest of sound finance of the Panchayats/ Municipalities.



13414

RIGT0H, fBqre Uael, 21 HRa¥l, 2025 /02 BIYH, 1946

Suggest measures to reduce revenue deficit of the local bodies by drawing a
monitorable Fiscal Reforms Programme. The Reforms Programme should clearly
suggest a mechanism for incentives to local bodies within the devolution framework
linked to achievement of well-defined milestones to exploit the available and the
potential sources of the revenue in addition to the State Finance Commission and
Central Finance Commission grants.

Suggest measures to ensure accountability in utilising the resources raised or received
from the State and Central Governments and other agencies and also the maintenance
of local body accounts and database based on the recommendations of Central Finance
Commission, for effective operation of these recommendations and linking a part of
the grants with the performance.

The Commission shall devise its own procedure and appoint such Advisers,
Institutional Consultants as it may consider necessary. It may call for such information
and take such evidence as it may consider necessary.

The 6th State Finance Commission submitted its report in October, 2022.

After careful examination of the recommendations the decisions as per the Annexure
have been taken.

All concerned are requested to implement the decisions on the recommendations
accordingly.

By order,
Sd/-

(DEVESH KUMAR),
Principal Secretary (UD).

Annexure

SI.

Para of Report and Recommendations of 6th State Finance Commission

Decision

10.3.1 Any expenditure arising out of revision in the pay scales of the staff of
ULBs has not been considered by this Commission. The payment of salaries as
a result of their revision will depend upon the decision taken by the
Government in this regard. Hence, the Commission recommends that the
liabilities arising because of revision of pay or the arrears shall be provided by
the Government by making additional allocations as and when a decision in this
regard is taken by it.

It is being done
through  Finance
Department. Thus
this may  not
acceptable.

10.3.2 Similarly, additional allocations through supplementary demands for
grants shall be made by the Government if there is any revision in the
honorarium to be paid to the elected representatives/members of the ULBs.

It is being done
through  Finance
Department. Thus
this may  not
acceptable.
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10.3.3 The Department of Urban Development shall re-appropriate the
allocations in the eventuality of redeployment of staff from one ULB to another
purely based on actual requirement.

Recommendations
Accepted.

10.3.4 Necessary provisions for meeting the demand of newly created Urban
Local Bodies to house their offices will be considered by the State Government
on merit.

Recommendations
Accepted.

10.3.5 The Commission strongly recommends full automation of accounts and
their daily updation by all the ULBs. The existing software as made available to
the ULBs through various grants shall be used by the ULBs. The department of
Urban Development shall monitor and review the accounts of all the ULBs with
a periodicity as decided by it. The Commission does not recommend any grants
for this purpose.

Recommendations
Accepted.

10.3.6 The entire amount recommended for the ULBs by the Commission may
be divided into 80% as Basic Grants and 20% as Performance Grants.

Recommendations
Accepted.

10.3.7 The Performance Grants may be released to the ULBs as follows during
2023-24 and 2024-25:-

(a) 20% of the Performance Grants may be passed on to those ULBs which have
been levying property tax at the rates based on unit area method.

(b) 20% of the Performance Grants may be passed on to those ULBs which are
maintaining their accounts electronically, updating them on daily basis,
sharing the audited annual accounts on the portal and have linkage with the
Central IFMS and State PFMS.

(c) 20% of the Performance Grants may be passed on to those ULBs which
have started collecting sewerage fee and have ensured aleast 70% capacity
utilization of sewerage scheme within their jurisdiction. d) 40% of the
Performance Grants may be passed on to those ULBs which have utilized
not less than 75% of the funds available with them through Fourteenth and
Fifteenth Finance Commission Grants, State Finance Commission Grants
and all the Central and State schemes cumulatively at the end of March,
2023.

However, no Performance Grants should be made available to such ULBs
which do not fulfill any of the above criteria after 31st March, 2025. While
making this recommendation, the Commission is fully aware that a very
large proportion of the devolutions recommended by it will be used for
meeting the expenditure of committed nature. The Commission has made
this recommendation considering the fact that the recommendations made
by earlier five State Finance Commissions in this regard have not been
implemented in full. The Commission is of the firm belief that provision of
incentive based grants will motivate a good proportion of such ULBs which
are not collecting statutorily mandated taxes and levies presently to start
doing so.

Recommendations
Accepted.

10.3.8 The funds devolution for the Urban Local Bodies during the award
period of the Sixth Finance Commission recommended as under:

State Government
accepted the
recommendations
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(Amount in Lakh) | of 6th SFC in
Year 2022-23% [2023-24 [ 2024-25 [2025-26 | 2026-27 | Total respect. of
devolution of

Recommended | 18,375.00 | 19,262.25 | 20,225.36 | 2,21,236.6 | 22,298.46 | 1,01,397.70 | fynds.

Devolutions 3

9. | 10.3.9 The Urban Development Department may determine the basis for | In some ULBs,
disbursing these recommended grants to Municipal Corporations, Municipal ﬂtleg 18 Shortageﬂ‘l)f
Councils and Nagar Panchayats depending on the manpower deployed or as is | Sy . °
distribution of

deemed fit by it.

grants on the basis
of manpower may

not  fulfill  the
requirement for
distribution of
grants, therefore,

the grants are being
distributed to the

10.

10.3.10 The Commission observed that a considerably fair proportion of ULBs
have a large number of assets which are either under utilized or are not in use at
all. There are some other assets which are giving returns much less than their
market potential. The Commission recommends monetization/re-monetization
of all such assets owned by the ULBs and the income generated hence may be
retained by the ULBs. The Commission also recommends that all the ULBs
should put a list of all the assets owned by it, monetized or non-monetized in
the public domain by the end of March 2024. Making an inventory of all the
assets owned by a local body will also help in assessing the maintenance
requirements well in advance and making a perspective maintenance plan.

11.

11.1 The Commission was also given the task to look into some other issues
related to local bodies and make recommendations for taking the process of
decentralization ahead. The Commission interacted with various elected
representatives and officials of the ULBs and PRIs; officers and officials of the
Government departments which are actually required to transfer funds,
functions and functionaries to the local bodies; academicians; CSOs/NGOs;
general public and various other domain experts during its tenure with specific
reference to the ToRs of the Commission.

The suggestions received during these interactions are listed at Annexure-5.
Based on the feedback from above mentioned stakeholders, information
received through questionnaires and general observations made by the
Commission, the Commission makes the following recommendations in
addition to the recommendations with regard to the devolution of funds to PRIs
and ULBs:—

11.1.1 With specific reference to the Terms of Reference 2(e) which requires
the Commission to recommend appropriate ways to take forward the process of
devolution of functions, funds and functionaries to PRIs/ULBs, the
Commission had detailed deliberations on this ToR and considered the status of
delegation, actual exercise of powers and the perception of employees of the
Government who are actually recruited under the local bodies and those who
are supposed to be reporting to the local bodies as per the recommendations
made by various Commissions.

ULBs as per
Population and
Areas (90:10)
basis.
Recommendations
Accepted.
Recommendations
Accepted.
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11.1.2 The Commission also considered the recommendations made in this
regard by the earlier State Finance Commissions. The Commission observed
that much more needs to be done in this direction as the progress made in this
direction was very little. While going through the action taken as reported by
the concerned departments, on the recommendations made by the earlier State
Finance Commissions, the following three observations were made by this
Commission:—

a. Although, the PRIs and ULBs have been authorized to levy certain taxes
statutorily, not all of them are collecting these taxes. Even those local
Governments which are collecting taxes are doing so at the rates much
below the actual potential within their jurisdiction. The political
representatives are averse to the idea of taxing the population within the
jurisdiction of the local body represented by them for the fear of opposition
from the public.

b. Despite, having empowered the local bodies of having control over funds,
functions and functionaries related to a few assignments of the five
departments viz. Elementary Education Department, Animal Husbandry
Department, Health Department, Jal Shakti Vibhag and Women and Child
Development Department, as recommended by earlier State Finance
Commissions, actual transfer of funds and functionaries is yet to take place.
The departments have been resisting the transfer of these resources to local
bodies.

c. In the absence of any permanent mechanism for ensuring continuity in an
institutional framework, instant retrieval of institutional knowledge and an
interface with the local bodies to track implementation of the
recommendations made by the State Finance Commission and to compile
data related to finances and other aspects of the local bodies, the successive
State Finance Commissions had to make much efforts to fill this
information gap while making their recommendations. The reports of all the
previous State Finance Commissions have made an explicit mention of the
bottlenecks they had to face in filling the information gaps.

Recommendations
Accepted.

12.

11.3 One of the ToRs of this Commission required suggestions from this
Commission for improving financial position of Panchayati Raj and Urban
Local Bodies. The Commission suggests amendments to the existing statutes
for improving financial position of these bodies. This includes assigning the
task of collecting cesses and taxes to the local bodies which are presently being
collected by the Government departments. This Commission recommends
collection of following taxes and cesses by the local bodies.

11.3.1 The Panchayati Raj Institutions may collect the following taxes, fees
and levies:

(a) All the local bodies may start collecting all the assigned taxes and levies
statutorily to them with periodic revisions while keeping in view the interest
of the economically weaker sections.

(b) The drinking water supply schemes and the irrigation schemes may be
handed over to the local Panchayats conditional to formation of Water User
Associations (WUASs). The tariff on drinking water and the water used for
irrigation may be collected by the local bodies and may be retained by
them. These proceeds may be used to meet maintenance and operations
cost of the water supply and irrigation schemes managed by WUAs.

Recommendations
Accepted.
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(c) The marriage registration fee and fee for birth and death registration may be
increased periodically with the provision of concessional fees to the
BPL/EWS. The delay in registration may be penalized appropriately.

(d) The welfare and building funds of all the educational institutions under the
control of a local body should be used for development of such institutions
in joint consultation with the school management, Parents Teachers
Association and members of the local body. The funds may be transferred
to the local bodies after finalization of the works to be undertaken and the
execution of the works finalized may be entrusted to the local bodies. Such
works may also include maintenance and upgradation of existing assets.

(e) The segregated household solid waste/garbage collection may be done
within the limits of all PRIs with the mandatory collection of fees from all
the households irrespective of the fact whether waste is collected from a
household or -*/not. The monthly fees may be fixed by the local body in
such a manner that the entire operation is self-sustained in the long run.

11.3.2 The Commission’s recommendations for strengthening financial
position of Urban Local Bodies are as under:-

(a) The Commission recommends having differential taxation of urban
properties by different Urban Local Bodies based on geographical location.
The defaulter house owners may be penalized by charging penal interest on
the tax due combined with making them ineligible for availing civic
amenities within the jurisdiction of the local body.

(b) The tariff on drinking water may be indexed with the inflation rate in such
a manner that the tariff is revised every year in urban municipalities. The
sewerage schemes wherever are available may be brought near to full
utilization by giving connections to the residents and charging monthly fee
along with the water tariff on the pattern of Municipal Corporations Shimla
and Dharamshala. Any municipality desirous of having a new or an
additional sewerage scheme may put in place a mechanism to ensure
recovery of at least O&M costs before starting its execution.

13.

11.4 The Fifth State Finance Commission emphasized the need of social audit
of works executed by the local bodies and audit of the accounts of local bodies
on regular basis. This State Finance Commission also recommends that social
audit be a regular feature of the day to day discharge of function by the local
bodies. The existing State level Social Audit Unit may be strengthened by
providing the support of empanelled consultants without addition of any staff
on the payrolls of the Government. With regard to audit of accounts and other
books of account, the office of the Comptroller and Auditor General may not be
able to audit accounts of all the local bodies in a single go. The local bodies
may hire auditors locally after completing all the codal formalities or
alternatively, auditors may be empanelled by the line department at least at
district level whose services may be taken by all the local bodies mandatorily
on annual basis. The local bodies should be required to submit an audited
statement of accounts generated electronically of the preceding financial year
before being eligible for release of grants for the coming financial year.

Recommendations
Accepted.
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14.

11.5 The Commission had faced information gaps during its tenure while
gathering data related to annual income and expenditure statements of the local
bodies. The information related to other aspects of functioning of local bodies
was also not available in the absence of any permanent arrangement for
maintaining such information. It is only after the Commission was notified that
it started gathering information from the line departments and local bodies. At
the time of starting its functioning, the Commission had no records in respect of
action taken by the concerned departments/agencies on the recommendations
made by the Fifth State Finance Commission. It was only after the notification
of the Sixth State Finance Commission on 22nd August, 2020 that the
Commission started looking for necessary staff support for performing its
functions. It took some time to assign additional work to the staff of Planning
Department to be performed in the pursuit of the objectives of this Commission
through internalization. The permission of the Government to hire other support
staff on outsource basis took some more time. The delay in starting its
functioning is evident from the very fact that there was no support staff at the
time of the notification of the Commission. Considering the bottlenecks it faced
in the discharge of its functions during its tenure and also taking into
consideration the recommendation made by the first four State Finance
Commissions to establish a permanent secretariat to the State Finance
Commission in Planning Department, this Commission strongly recommends to
establish a permanent institutional mechanism within Planning Department to
support the State Finance Commission on the pattern of a permanent secretariat
to the Union Finance Commission which may be entrusted with the following
tasks:—

11.5.1 To monitor and review the action taken by various departments on the
recommendations made by the State Finance Commissions and the Union
Finance Commissions.

11.5.2 To act as a link between the local bodies and the State and Union
Finance Commissions.

11.5.3 To ensure real time access to information related to actual receipts and
expenditure of the local bodies, its analysis and ascertain reasons for variations
vis-a -vis the recommendations made by the Finance Commissions.

11.5.4 To conduct various studies to determine the existence of regional
disparities in terms of development and to assess the extent of disparities and
assisting the State Commission by providing it required information for making
recommendations.

11.5.5 To ensure continuous flow of information required by the State and
Union Finance Commissions.

Establishment of such unit may not be possible through internalization of
resources as the regular staff of the Planning Department is already performing
routine assignments given to them and also keeping in fact that the new unit
will have a full time job to perform if above mentioned responsibilities are
assigned to it. This new unit can at best be supported by hiring consultants as
and when the need arises after providing minimum support staff required to
maintain and manage its administrative and establishment related affairs.

It is being done
through  Planning

Department.
this  may
acceptable.

Thus
not
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15.

11.6 After considering the recommendations made by the Fifteenth Finance
Commission for providing resources to enable all the local bodies to generate
income and expenditure statements electronically using PRIYASOFT/e-

It is being done
through  Planning
Department. Thus
this may  not

SWRAJ, this Commission also feels the requirement of having such platform at | ,cceptable.
the State level. This platform can be used to gather real time information with
regard to income and expenditure, asset management, fund utilization and
scheme/asset mapping of all the local bodies in the State. The Commission
recommends that this platform may be established within the permanent
secretariat to the State Finance Commission in Planning Department and this
platform should have an interface with all the portals capturing, managing and
maintaining such information of the local bodies in State. An initial grant of
Rs.3.00 crore is recommended for the establishment of such platform and also
for establishing the secretariat.

Yours faithfully,

Sd/-

(SAURABH JASSAL),
Spl. Secretary (UD).

Tt IS AT

fRMHeTT—171009, 15 HYaXI, 2025

URftea-Tau (3)19/2007-1/569890.— 34 AR &1 GRS HAGTT feid
23-10-2023 T f&Aie 02 FataR, 2023 F IoUA | USRI forar a1 § & S, e
TieH & [ah WUs FiaH & UM U TR & AT Dl og § R B g Tdra-l
SR TSR UM 9T &1 J 18U Ud gaira i fu 1 3 qur Iurged, fSrar dia ol
T g T 31EU/T U 34 3R 39 R AR 3 & IR if~aw Reier vga
& & forg wfrgpd fovam T o

3R i I SHfgET § Ay oafy & iR I QU Ioved & g &
JEAPR o B VTG B & T T DI |t snéu/gena e Tal g gl

3fct: fRaTad U™ & IoauTd, feded UGRr tardt e Sy, 1994 @9 1994 &I
AT TP 4) DI URT 3 DI IU-URT (2) & WUS (1) gRT Uad Afdadl & e, foran
e & fasr W8 Tiad Bt U IHT IO & J-Iad &1 ™I WU §eadhr of o
QYT B &b TEY R Y& B 6| .

all,

SEIRT / —
BIECACEIRGIRIS)
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fRMHETT—171009, 17 RN, 2025

T&T: URITUE-TaT (3)4/07-1/570196/2025.—aidh [GHTT H foTaT HITST & [y
WU YNGR &1 UTH THT TCRIE] &1 GBI Seadh I B oq Tara-T faarieiH g;

3(d: fReTrad Uer & Iogura, ferrad USRr amadt IS HfAEH, 1994 (@S 1994 &7 4)
DI YRT 3 DI IU-URT (2) b JUE (1) GRT Yo faadl b1 YN HRd gu STell HiTeT & fab
TUS YRR T “UTH JHT TAGGI" BT AT TADHR THATT PR o UdId HRd ¢ 3R TT
3Ufed TR UTH THT o=l &) SHPR] Td Jraei-ie 18T MHEAd o & o fermd
TG & Ao | UHIRIA B TG Tl HITST & UG DI 3o SR &Y BT W B adT
3 R fIIR HA & T Uiflierd %A & MY U™ ad ©;

i I FUT FAYET D AT JGadh? IHATA B3 dR I Ukdd & Gy 1,
TR UTH JUT T BT Hls AT UK DRAT 81 o d U 3T S SHAGA o ORI
8F &I faAie 9 15 faAl & safy & WiaR Iurgaa, e SiTeT & TRgd HR bl | SWIad
forrd 3raf¥r & g & g 3nmaT, S 1S +ff g, agur Y fopu s,

A WHR, 1A BT &, [dh WU URTQR &1 UMW GUT aggl & TA Bl
SCAPR I B & T H YRy S{eRgaH1, SUrgdd, forem @irel, fgovo &t RieiRer &
BT oIRT B

NN
EEIRT / —
BIEEICEIRGIRUS))

HIMACHAL PRADESH FOURTEENTH VIDHAN SABHA
NOTIFICATION
Shimla-171004, the 21st February, 2025
No. V.S.-Legn.-Panel/1-21/2018.—In pursuance of Rule 12 of the Rules of Procedure and

conduct of Business of Himachal Pradesh Legislative Assembly, 1973, the Hon'ble Speaker is
pleased to nominate the following Members to the panel of Chairman for the year 2025:

1. Shri Anil Sharma (Mandi)
2. Shri Mohan Lal Brakta (Rohru)
3. Shri Sanjay Rattan (Jawalamukhi)
4.  Shri Ashish Butail (Palampur)
Sd/-
YASH PAUL SHARMA,
Secretary,

H.P. Vidhan Sabha.
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TRANSPORT DEPARTMENT

NOTIFICATION

Shimla-171002, the 18th February, 2025
No. TPT-C(9)-8/2002.—The Governor, Himachal Pradesh in exercise of the powers
conferred by sub-section (6) of Section-41 of the Motor Vehicles Act, 1988 (No. 59 of 1988) and
all other powers enabling him in this behalf is pleased to allot /release registration mark HP-12 S
alongwith Serial No. 0001 to 9999 to the Registering & Licensing Authority Nalagarh, District
Solan, Himachal Pradesh for registration of motor vehicles with effect from the publication of this
notification in the H.P. Rajpatra (e-Gazette) in the public interest.

By order,

Sd/-
(R.D. NAZEEM),
Additional Chief Secretary (Transport).

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-171002, the 18th February, 2025

No. TPT-C(9)-7/2003.—The Governor, Himachal Pradesh in exercise of the powers
conferred by sub-section (6) of Section-41 of the Motor Vehicles Act, 1988 (No. 59 of 1988) and
all other powers enabling him in this behalf is pleased to allot /release registration mark HP-18 D
alongwith Serial No. 0001 to 9999 to the Registering & Licensing Authority Nahan, District
Sirmaur, Himachal Pradesh for registration of motor vehicles with effect from the publication of
this notification in the H.P. Rajpatra (e-Gazette) in the public interest.

By order,
Sd/-

(R.D. NAZEEM),
Additional Chief Secretary (Transport).

In the Court of Shri Multan Singh Banyal, Executive Magistrate —cum-Tehsildar Solan,
District Solan (H. P.)

In the matter of :

Smt. Ashita Singh d/o Shri Ajit Singh, w/o Shri Satinder Guleria, r/o House No. 513, Sector
Sector 10-D, behind Sector 10-D, behind Sector 10 Market, Chandigarh-160 011 . .Applicant.

Versus

General Public . .Respondent.
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Subject.—Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003.

PROCLAMATION

Whereas, the applicant Smt. Ashita Singh d/o Shri Ajit Singh, w/o Shri Satinder Guleria, r/o
House No. 513, Sector Sector 10-D, behind Sector 10-D, behind Sector 10 Market, Chandigarh has
moved an application before the undersigned under section 13(3) of Birth & Death Registration
Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavits
and other relevant documents for entering her date of birth i.e. 09-03-1980 and place of birth at
Village Deonghat, Post Office Saproon, Tehsil & District Solan (H.P.) but her date of birth could
not be entered in the record of Gram Panchayat Saproon, Tehsil & District Solan.

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Ashita Singh d/o Shri
Ajit Singh w/o Shri Satinder Guleria may submit their objection in writing or appear in person in
this court on or before 21-01-2025 at 10.00 A.M,, failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 20th day of December, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate-cum-Tehsildar,

Solan, District Solan (H. P.).

In the Court of Shri Multan Singh Banyal, Executive Magistrate-cum-Tehsildar Solan,
District Solan (H. P.)

In the matter of :

Shri Shankar s/o Shri Lachhi Ram, Permanent r/o Village Ramghat, Sukhel, NEPAL
..Applicant.

Versus

General Public . .Respondent.

Subject.—Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003.

PROCLAMATION

Whereas, the applicant Shri Shankar s/o Shri Lachhi Ram, Permanent r/o Village Ramghat,
Sukhel, NEPAL has moved an application before the undersigned under section 13(3) of Birth &
Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003
alongwith affidavits and other relevant documents for entering his date of birth i.e. 02-08-2004 and
place of birth is at r/o Village Deur, Post Office Sultanpur, Tehsil & District Solan (H.P.) but his
date of birth could not be entered in the record of Gram Panchayat Bohli, Tehsil & District Solan.
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Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Shri Shankar s/o Shri Lachhi
Ram may submit their objections in writing or appear in person in this court on or before
12-03-2025 at 10.00 A.M,, failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 10th day of February, 2025.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate-cum-Tehsildar,

Solan, District Solan (H. P.).

CHANGE OF NAME

I, Pankaj Gupta s/o Sh. Chander Bhan, Additional District & Sessions Judge, r/o Sessions
House, Court Complex, Solan (H.P.) declare that I have changed my name from Pankaj to Pankaj
Gupta. All concerned note.

PANKAJ GUPTA

s/0 Sh. Chander Bhan,

Additional District & Sessions Judge,

r/o Sessions House, Court Complex, Solan (H.P.).

CHANGE OF NAME

I, Kuldeep Singh s/o Sh. Birbal Singh, r/o Village Jhokhar, P.O. Tauni Devi, Tehsil Bamson
at Tauni Devi, District Hamirpur (H.P.) declare that I have changed my minor son's name from
Dinkar to Dinakar Chauhan for all purposes in future. Please note.

KULDEEP SINGH

s/o Sh. Birbal Singh,

r/o Village Jhokhar, P.O. Tauni Devi,

Tehsil Bamson at Tauni Devi, District Hamirpur (H.P.).

CHANGE OF NAME

I, Babita Devi w/o Sh. Brahm Dass, r/o Village Gorat, P.O. Seoh, Tehsil Dharampur,
District Mandi (H.P.) declare that | have changed my name from Babita Devi (Old Name) to Babli
Devi (New Name). All concerned please may note.

BABITA DEVI

w/o Sh. Brahm Dass,

r/o0 Village Gorat, P.O. Seoh,

Tehsil Dharampur, District Mandi (H.P.).
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CHANGE OF NAME

I, Nitin Jain s/o Sh. Peush Kumar Jain, r/o House No. 9, Vardhman Villa, Sanjauli, Shimla
(H.P.) declare that I have changed my Minor daughter's name from Shanaya (Old Name) to
Vedhika (New Name). All concerned please may note.

NITIN JAIN

s/0 Sh. Peush Kumar Jain,

r/o House No. 9,

Vardhman Villa, Sanjauli, Shimla (H.P.).

CHANGE OF NAME

I, Chatar Singh s/o Late Sh. Balak Ram, r/o Village Rawa, P.O. Ghera, Tehsil
Dharamshala, District Kangra (H.P.) declare that my daughter's correct name is Princy but in
her Aadhar Card her name wrongly entered as Prince instead of her Correct name Princy.
Concerned note.

CHATAR SINGH

s/o Late Sh. Balak Ram,

r/o Village Rawa, P.O. Ghera,

Tehsil Dharamshala, District Kangra (H.P.).

BIGRIECRE]

H, fo=ar <& ggAl s M gwr qor uel w9 offd, Mar e didn, S0 a9dld,
Tl 0 =91 <41 S, f7en f[amagR (fRovo) I8 =von axall g b #9 wfaw & a0 &l &
foq aroer 9 afar < & deaaR fowar <dl @ forn © 1 W Hefd Aie |

fa=am <
LA 7 I G
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RMATARIS TIRTEAT, § Fere feee (@E ud faw fagme), a1 (oufya) @ ug @ forg
Tt 3R Urfa M, 2007 &1 IR SeieE & gq Fafalad fFrad a9ma €, srerfd—

1. ¥ 9m iR uRM—(1) 39 el @ dfera am e uew, Tr fadrn, =
RMATARIS AT, e evd (R vd Ay fasm), wf— Romfa) wdt ik u=fa
(e wemeE) o, 2025 © |

(2) 3 ¥ ToTOA (3—7ToTe), BAEd oSl § §99a UBRM & IR 9 Ygd 8 |

2. SUEH-% I GUARM——Sdd FIH & ST & W™ G () #, 7 a1 59D
JHBET" IGT BT Al fhaT ST |

T ENT,

PR @ T, AT$oYoTHo,
JfaReh geg afrd (T78) |

[Authoritative English text of this Department Notification number Home-C(A)3-30/2020, dated
20-02-2025 as required under clause(3) of Article 348 of the Constitution of India].

HOME DEPARTMENT
NOTIFICATION
Shimla, the 20th February, 2025

No. Home-C(A)3-30/2020.—The Governor, Himachal Pradesh, in exercise of the powers
conferred under proviso to Article 309 of the Constitution of India, is pleased to make the
following rules further to amend the Himachal Pradesh, State Forensic Science Laboratory, Home
Department, Assistant Director (Chemistry & Toxicology), Class-I (Gazetted) Recruitment &
Promotion Rules, 2007 notified vide this department Notification No. Home-C(A)3-7/2006-I1I
dated 01-09-2007, namely:—

1. Short title and commencement.—(1) These Rules may be called the Himachal
Pradesh, State Forensic Science Laboratory, Home Department, Assistant Director (Chemistry &
Toxicology), Class-I (Gazetted) Recruitment & Promotion (First Amendment) Rules, 2025.

(2) These rules shall come into force from the date of their publication in the Rajpatra
(e-Gazette), Himachal Pradesh.
2. Amendment of Annexure.—In Annexure-“A” of the said rules the words “or
equivalent” in clause (I) of Column No. 7, shall be deleted.
By order,

ONKAR CHAND SHARMA, 1AS,a
Addl. Chief Secretary (Home).

M=, &0 dol oI A1, f2ared ucel, RMEa—5 giRT giad aoIr Jebiierd
SOl d BXIEIRT JIoT4, davATSE http://rajpatrahimachal nic.in TR Ul § UaH 3iHcgd Famud fbar ST daar 2
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